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CENTRAL iU)MIK"lSTRATIW TllllS'lJNAL
PRINCIPAL BENCH

OA 1556/2004

Nev/Delhi this llie clay ofMai-ch, 2005

Hon'MeMrs, Meera ClAibber, Member (J)

1. Ariil Kumar Mittal,
working as Fitter, Gi-ade-III

2. BirendraKr.Paiidey,
Working as Wireman

3. Kali Chai-aii Shamia,
V/orking as Helper Grade-i

.4. Sri Blieem Sain,
Vs^orking as Helper Grade-1

•j. . Viinlesh Shajina,
Working as H.C.

6. Rajeev Singh
Working as JE/'SIG/l

7. Rain Phul Singli
Working as lE/SIG/II

8. RJCGautam

Vv orkiiig as ESM Gi'ade 1

9. K.K.Banerjee
V/orking as ESM Grade 1

10. Hem Chaiid,

Working as ESM Grade II

11. E_K.ShaniUL,

Working as ESM Grade II

12. Gin-aj Kishore,
Working as Fitter Grade-Ill

13. Triloki Nalh,
Working as Fitter Grade-IH

14. SatyaDeo
Working as Painter



J. •

15. BhagVi/an Singh
Vi/orking as Mason Grade-Ill

16. Jugai Kisliore Rain
Working as Helper Grade 1

17. Kshatrij'a Singh
Working as Helper Grade 1

18. Munshi Lai

Working as Helper Gi'ade I

19. Narain Vasliislitha (T/S),
"Working as Helper Grade 11

20. AniarNath Sijigh
"Working as T.Man

21. Bansai-£y
Working as T/Man

22. Ram Raj
Working as Chow.

(All working under ALJN andhaving lien Vvitli
Delhi Division and AL-D Division )

(By Advocate Shri K.K.Pa!;el )

VERSUS

1. Union of India througli
Tlie General Manager,
Northern Railway,
HeadqiiajierOffice,Baj-oda House,
Nev/Delhi.

2. The General Manager,
North Central Railv/ay,
Allaliabad.

3. ChiefSignal andTelecom Engineer,
North Central R.aiivvay, Allahabad.

4. SeniorSection Engineer (Const.),
Aliganj at Post Timdla.

(By Advocate Shri E..L.Dhawan )

..Applicants

.Respondents
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ORDERCOR/y.)

This OA has been filed by 22 applicants seeking tiie following relief;

" Set aside arid quash the impugned orders dated 19.6.2004 and 21.6.2004
issued by respondents on the basis ofJoint Note daied 11.6.2004.

I. Today when the case was called out counsel for the applicants submitted thiit the

reliefs as prayed for by tlie applicants have been considered by die respondents aiid

therefore, he is not pressing this OA.

3. In view of tlie statement mads by the counsel for the aiiplicaiits, tijis OA is

dismissedas not pressed.

sk

(Mrs. Meera CliMfeber)
Member (J)


